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tillowance, my hon. friend and res- "That leave be grantea io"'!htta. 
pected sister, Shrimati Sushila Rohtagi duce a Bill further to oamend the 
told me that they wouia have to take High Court Judges (Conditions of 
a decision taking into account the Service)· Act, 1954.'' 
overall economic picture of the coun- The moti0n was adopted. 
try. When it is a question of poor pen_ 
�ioners or Centrl'il G9vernment em. 
ployees, the overall economic picture 
of the country is showti to us, but 
immediately after a few days, the 
High Court judges and Supreme Court 
judges are gi�n these allow-.inces 
and facilities. -

MR. SPEAKER: Do not go into 
the merits at this stage. 

SHRI S. M. J3ANERJ��: I am not 
going into the merits. My o't;>j�tion is 
mainly against discrirnJnatton. In our 
Constitution it i!, sa�d that tliere shoµld 
be no discrimj.pation betw«;!en one 
employee . and anot�er �P'lPlOyee, 
between one p(1rson and oanother per­
SQJl, between one ci�izen _aJJ.d an9ther 
citizen, whether it js SupreIJle Court 
judge or a poor pensioner. I wanted 
to utilise this opportunity to highlight 
the problem and appeal to the Minister 
that, while tn�se facilitfes should be 
gra11ted to the lligl:} Court and 
s_uprer-pe Court jud&e�. tltf cause ot 
the poor pf;!nsion�s and qf the Central 
Gov�1mmerit employees shott1d also be 
considered sympathetically, 

SHRI H. R. GOKHALE: The hon. 
Member has not really opposed this 
Bill. Ever since the Constitution came, 
there has been no increase, whats·o­
ever, in the emoluments of the 
$upreme Court �nd High Court judges. 
This is the first time that some 
marginal benefits are being proposed. 

SHRI S. M. BANERJEE: You may 
convey my feelings to t1ie Finance 
Ministry. 

SHRI H. R. GOKHALE: Since the 
hon. Member has spoken in the Ifouse, 
it will be conveyed. 

MR. SPEAKER: Tlie question is: 

SHRI H. R. GOKHALE: 
troducet the Bill. 

11.14 4rs. 

Sir, I in· 

SUPREME COURT JUDGES (CON­
DITIONS OF SERVICE) AMEND-

MENT �ILL,.• l97ij 

'11:iE MINISTER OF LAW, JtJ:S­
TlCE: A.NP COMP ;Al"fY AFFAIRS 
(SHRI n. R. GOIGJAL�): Sir, I peg 
to move for leave to introduce a Bill 
furth'er to am�nd the Supreme Court 
Judges (Conditims of Service) Act, 
195:8. 

MR. SPEAKER: The question :ts: 
' "That l�ave be graiiteg to intro­

duce , l3Ul further to ��m� the 
Supr�m� Co�rt ,Tuqges (Conditions 
of Service) Act, 1958." 

The motion was adopted. 

SHRI H. R. GOKHALE : Sir, I intro· 
ducet the Bill. 

--...,. 
H�G� �OUl.l'r AT NAT?jA (�ST�a­

LI,S!lJ\1� OF A :PijR�!\.NENT 
J;JENCI{ 4T RANCHI) BILt,• 

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): Sir, I beg 
to move :tor leave to introduae a Bill 
to provide for the establisment of a 
permanent bench of thie High Court 
at Patna at Ranchi. 

MR. SPEAKER: The question is: 
"That leave be granted to intro­

duce a Bill to providie for the estab­
lishment of a permanent bench o.e 
the High Court at Patna at Ranchi." 

The motion was adop'ted. 

SHRI H. GOKHALE: Sir, I intro­
duce the Bill. 
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